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No. of Date of 
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action (if any) 
taken on odar 

P2 14.3,9 It is subrnitt.ed by t] 

lyer for the petitier that I 

ant to Pursue the petjtj as I 

no further instructjcj- from the petlticner, 

Under th circumstances, the 

Petitjcn is dismissed as withc1q. 

Leaed lawyer for the 

petiticrier seeks liberty to file further 

application, if necessary. He may do so 

in accoLdäflCC with 1aw 

Learned $enior Standing Cy.insel 

Mr, Ashok Mohanty cn behalf of the 

?.esprndents is present and hear1 

vCe 

II 


